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(xi) DELAY IN EXECUTION OF GUNTAEAL-

BANGALORE GAUGE LINE

SHRI DARUR PULLAIAH (Ananta-
pur): Mr Deputy-Speaker, Sir, the people
of Andhra Pradesh and Karnataka are
agitated over the inordinate delay in ex-
ccution and completion of conversion of
Guntakal-Bangalore broadgauge line. This
scheme was started in the year 1971 at a
cost of Rs 17.07 crores to be completed
within 40 months. Though more than
eleven years have passed, the scheme is
nowhere near completion due to meagre
allotment of funds. It is highly deplor-
able that schemes sanctioned and coni-
menced Jater than this like Karur-Dindigal
Cape Camrin Trivandrum to mention only
a few, have no problem of funds but the
consiruction work on Guntakal-Bangalore
line has been stopped and the large num-
ber of workers have been retrenched,

This is very important line for the deve-
lopment of backward areas of Rayala-
scema in Andhra Pradesh and Karnalaka
both industrially and agriculturally, This
line shortens the distance from South to
Delhi;, Bombay, Ahmedabad by 300 kms
and, reduges the pressure between Madras
and Vijaywada line.

¥ri view of this, T urge the Government
td''allet sufficient’ funds for thig line and
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complete ‘the work as early as possible
without retrenching the workers engaged
on the construction of the above said line.

(xii) POLLUTION OF WATER AND AIR IN
Goa
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): We have been referring all
these to the concerned Ministries and
have been impressing upon them und
persuading them that the replies should be
sent as early as possible. This matter was
raised at an earlier occasion also. We
are taking all possible steps in this respect.

SHR1I RAMAVATAR SHASTRI: But
nobody is paying any heed to your advice.

MR DEPUTY-SPEAKER: The purpose
# being served.
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SHRI RAMAVTAR SHASTRI: Only
if they reply, then the purpose is served.

12.40 hrs

MAJOR PORT TRUSTS (AMEND-
MENT) BILL

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): I beg to move:

“That the Bill further to amend the
Major Port Trusts Act, 1963, as passed

by Rajya Sabha, be taken into consider-
ation.”

With your permission, Sir, I wou like
to say a few words while moving the
Major Port Trusts (Amendment) Bill for
consideration.

The Major Port Trusts Act, 1963 (38
of 1963) makes provision for the constitu-
tion of port authorities for the ten major
ports in India and to vest the administra-
tion, control and management of those
ports in such authorities.

Proposals have been received from
various port trusts from time to time for
amending the Act so as to remove some
difficulties in its application. During the
administration of the Act, the Ministry
itself has felt the need to amend certain
sections either for overcoming some diffi-
culties faced in connec:ion with the appli-
cation of the Act or to bring it in con-
formity with the present-day conditions
etc.

The definition of Word ‘Pier’ does not
include transhippers. It is proposed to
enlarge the definition of ‘Pier’ to include
them so as to enable the port to regulate
the working of transhippers under various
provisions of the Act. It is also proposed
to define the term ‘transhipper’ in the Act.

The Act permits appointment of one
Deputy Chairman as a Trustec on a port
trust board. The proposed amendment
gives power to the Central Government
to appoint one or more Deputy Chairman
as Trustees on a port trust board. This
power will be exercised only in case of
a port which has one Chairman but more
than one port under its administrative
control.

Provision is being made in the Act for

the appointment of a person o act &%
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